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[Sh.P. Kolandaivelu]

industryimmediately. The yarn bank should
be shifted from Kanpurto Madras. The pe-
riod of rebate should be raised to 60 day s per
year.

[ Transiation]

(vl) Need to direct Delhi Admini-
stration to ensure proper
maintenance of colonies
handed over by D.D.A. to Delhi
Municipal Corporation

SHRIBHARAT SINGH : (Outer Delhi):
Mr. Deputy Speaker, Sir. D. D. A. has
handed over many colonies to the Delhi
Municipal Corporation. Inthese colonies,
such as Lawrence Road, Paschimpuri,
JanataQuarters, Pockets 1-2-3, Paschim
Vihar, A1-5,B 1-5 etc.,the roads were
constructed atthe time of allotment. Since
thentheseroadshave neitherbeenrepaired
by D.D. A. norbythe Municipal Corporation.
Besides, there are many other colonies
where roads are in dilapidated condition.
Since the Municipalcorporation collects
taxesfromtheresidents of thesecolonies,
theseroads mustberepaired by 31-3-1988.

Therefore, lrequest the central Govern-
menttoissue necessary orderstothe Delhi
Administrationforthe proper maintenance
ofthese colonies andforthe constructionof
roadsthere.

[ English]

(vii) Demand for an Electronic
Telephone Exchange at
Ahmednagar (Maharashtra)

SHRI YASHWANTRAO GADAKH
PATIL(Ahmednagar) . Thepresentcapacity
ofthe Telephone Exchange at Ahmednagar
City.in Maharashtrais limitied. There are
morethar. ", 0 arn the waiting list
fortelepho..aconn: as. Atthe present
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rate of progress of giving connections, the
Telecommunications Department willtake
atleast5to 6 yearstoclearthe list.

Inview ofthe factthat Ahmednagaris
an importance place having a number of
Defenceorganisations and Cantonment,
and afastdevelopingindustry andtrade, itis
essential that an adequate expansion of
telephone facilities is provided there. Itis
requestedthat an electronictelephone ex-
change with 10,000 lines may be installed at
Ahmednagarinthe immediate future.

[ Translation)

(vill) Necessary Measures needed
to save Kota district of Rajast-
han from environmental poliu-
tion

PROF. NIRMALA KUMARI SHAKTA-
WAT (Chittorgarh) : Deputy Speaker, Sir,
global awareness has been generated
against environmental pollution. The men-
ace of industrial pollution has been growing
in Kota, anindustrial city of Rajasthan, dueto
thefactthatinthe wake of growing industri-
alisationthe pollution control laws are not
being applied properly. Apart fromthe pollu-
tion of surface as well as underground water
resources, the atmosphere has alsobeen
polluted. Leakage of many poisonousgases
fromthe SriRam Fertilizers and Chemicals
of Kota city causes many persons to faint.
Due to leakage of Ammonia, Chlorine,
Sulpherdioxide and acetylene etc., the at-
mosphere surrounding the factory gets
smoky bothinthe mornings and the eve-
nings. These gases enterinto the lungs of
humanbeings and cause severaldiseases.
Chlorine gas leaking from its castic-soda
plantis notonly damaging its machines but
alsofrequently causing death of labourers.

b

Also water polluted withchemicals from
otherfactories like Multimetals Nagpalfacto-
riesis spreading intothe adjacentlocalities
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without any check withthe resultthat the
residents of Soor Sagar, Kansua localities
are living in a hell. Innocent children play in
the water polluted with chemicals. While
visiting my area, |found that Kotacity is
becoming a hellforthe poorpeople as the
chemicals are causing slow poisoning. |
would urge the Governmentto implement
the Pollution Prevention Act more sffectively
and compelthe factories to have treatment
plants so that the Bhopal disaster is not
repeated in Kotacity of Rajasthanduetothe
effect of chemical substances andgases.
So,the Government should intervene and
sava this city from becoming a hall.

13.10 hrs.

The Lok Sabha Adjourned for lunch till
Ten Minutes past Fourteen of the clock.

The Lok Sabha re-assembled after lunch

at fourteen minutes past Fourteen of the
Clock.

[MR. DEPUTY SPEAKER /In the Chair]
[ English]

MR. DEPUTY SPEAKER: Shri P Chi-
dambaram willmake astatementon behalf
of S. Buta Singh.

STATEMENT RE : DISSOLUTION GF
PUNJAB LEGISLATIVE ASSEMBLY

THE MINISTER OF STATE IN MINIS-
TRY OF PERSONNEL, PUBLIC GRIEV-
ANCES AND PENSIONS AND MINISTER
OF STATE IN THE MINISTRY OF HOME
AFFAIRS (SHRIP.CHIDAMBARAM ): Sir,
asthe House is aware, onthe recommenda-
tionofthe Governorof Punjab, President
issued aproclamation under Article 356 of
the Constitution in relation to the State of
Punjabon 11th May 1987.the Legislative
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Assembly was kept under suspended ani-
mation. Though the Proclamation was ex-
tended for afurther period of six months by
a Resolutionof Parliament, the position of
the assembly remained the same.

The imposition of President’s rule
brought about adistinctimprovementinthe
situation in Punjab. The fundamentalist
campaign launched by the extremists inthe
garb of social reforms petered out. Seces-
sionist utterances of Ragis and Dhadis
stopped. Migration of Hindus from Punjab
was checked and, infact, alarge number of
families which had migrated outof Punjab
started returning to the State. There has,
however, been considerable rise in the
number of extremist incidents since the end
cflastyear. The Government has studied
the situation and discussed this with the
State Governmentto evoive a proper strat-
egy totacklethis risein extremist violence.

The Governorotf Punjab has reported
that one of the major hindrances in the
effective and efficient working of the police
and para-military forces is interferencefrom
members of the Legisiative Assembly. The
Governorhasobserved thatthere are nu-
merous reportsthat many membersoflegis-
lature notonly attempttointerfere, influence
and prevent the police action but also
threaten police officers of dire conse-
quencesinthe futureiftheyfailed to obey
theircommands. Infact,the Governorhas
reportedthat such threats and interferences
affectthetempo of police work and have
adversely affected action againstterrorists,
smugglers and othercriminals.

Theincidentinvillage Sahariin District
Hoshiarpuronthenightof3rd Marchshows
the extenttowhichtheterrorisis. de.r-
minedtogo. About 8to 10terrcristscameto
thisvillage around 11.30p.m.on 3.3.1988
andbegantofire indiscriminataly >r*hebig
gathering atareligiousplace, kiihrg . ¢
sons on the spot and injuring 52. subse-



